
GOA, THURSDAY, FEBRUARY 5, 2026 7voice of india
SEBI Chairman Tuhin 
Kanta Pandey during the 
launch of a pan-India 
outreach programme 
for corporate bonds, in 
Mumbai

BJP National President 
Nitin Nabin being 
welcomed by party 
leaders and workers 
upon his arrival in 
Telangana

Uttarakhand Chief 
Minister Pushkar Singh 
Dhami addresses a press 
conference on Union 
Budget 2026-27, in 
Haldwani

 People’s Democratic 
Party (PDP) Chief 
Mehbooba Mufti 
addresses a press 
conference at the party 
headquarters, in Srinagar

PTI, NEW DELHI: Mam-
ata Banerjee became the 
first serving chief minister 
to argue in the Supreme 
Court on Wednesday as she 
sought an intervention in 
the SIR (Special Intensive 
Revision) of electoral rolls, 
alleging that West Bengal 
was being "targeted" and 
its people were being "bull-
dozed".

The court took note of 
Banerjee's petition and 
said genuine persons must 
remain on electoral rolls.

A bench comprising Chief 
Justice Surya Kant and Jus-
tices Joymalya Bagchi and 
Vipul M Pancholi issued no-
tices and sought replies to 
the petition by February 9 
from the Election Commis-
sion and the chief electoral 
officer of West Bengal.

The CJI asked the poll 
panel to instruct booth-lev-
el officers and electoral 
roll officers to be more 
sensitive while issuing no-
tices on grounds of minor 
discrepancies such as mis-
matched spelling of names, 
etc.

The chief minister re-
ferred to the poll panel as 
"WhatsApp Commission" 
in an apparent reference 
to directions being alleg-
edly passed by the Election 
Commission to electoral of-
ficials through the instant 
messaging app.

Banerjee, dressed in 
her signature white sari 
paired with a black scarf 
to resist the Capital's win-
ter, reached the Supreme 
Court premises flanked by 
her lawyers, including Tri-
namool Congress leader 

and senior advocate Kalyan 
Banerjee, around 10 am.

Several lawyers and lit-
igants jostled to enter the 
CJI's courtroom to catch a 
glimpse of the CM making 
her arguments. At the out-
set, Banerjee sought per-
mission to argue for five 
minutes. The CJI responded 
by saying the court would 
give her not five but 15 
minutes to make her sub-
mission.

"The problem is our 
lawyers always fought our 
case from the beginning 
but when everything is fin-
ished, we are not getting 
justice... We are not getting 
justice anywhere. I am a 
bonded labourer, sir... I am 
from a common family and 
I am not fighting for my 
party," Banerjee said.

"West Bengal is being 
targeted," Banerjee alleged, 
questioning why the same 
yardstick was not applied 
to Assam.

"They are targeting West 
Bengal to bulldoze its peo-
ple," said the chief minister, 
who was permitted by the 

bench to supplement the 
submissions of her lawyer 
and senior advocate Shyam 
Divan.

Alleging that the state 
was not getting justice an-
ywhere, Banerjee said she 
wrote six letters to the Elec-
tion Commission on the SIR 
issue but got no response.

At the end of the hearing, 
she conveyed her gratitude 
to the bench for the oppor-
tunity to argue in person 
and urged it to "save de-
mocracy".

Banerjee has challenged 
the SIR of electoral rolls in 
the state and sought a di-
rection to the poll panel to 
"accept Aadhaar cards as 
proof of identity especially 
in cases of 'logical discrep-
ancy' without insisting on 
any other documents".

Logical discrepancies 
cited while reconciling the 
rolls with the 2002 voter 
list include mismatches in 
a parent's name or the age 
gap between a voter and 
their parent being less than 
15 or more than 50 years.

Divan referred to a large 

Mamata argues SIR case in 
Supreme Court personally

number of unmapped vot-
ers and said there was hard-
ly any time left for remedial 
measures as the process 
was set to conclude on Feb-

ruary 14.
He said the poll panel had 

to upload the reasons for 
putting names in the "logi-
cal discrepancy" list.

West Bengal CM Mamata Banerjee reaches the Supreme Court 
premises, in New Delhi

PTI

PTI, NEW DELHI: Renowned actor and 
founder president of Makkal Needhi 
Maiam (MNM) party Kamal Haasan on 
Wednesday raised "imminent concern" 
over the forthcoming election in Tamil 
Nadu in the wake of the ongoing spe-
cial intensive revision (SIR) of electoral 
rolls.

Participating in a motion of thanks on 
President Droupadi Murmu's address to 
the joint sitting of Parliament, he said peo-
ple want to cast vote and "commissions" 
are checking their right to vote.

Referring to the SIR, he said, "Bihar 
has become a land of many living dead" 
and "we don't want this disease to spread 
across the country".

"EC (Election Commission) is surely fa-
cilitating the spread of this disease," Haas-
an said in his maiden speech in the Rajya 
Sabha.

He said his "imminent concern" is the 
forthcoming elections in Tamil Nadu.

Apparently terming the SIR as "the spell 
check story of the living dead", Haasan 
said "we want to cast vote sir and commis-
sions are checking our right to vote".

They are checking the spellings and ad-
dresses and that too erroneously, he said.

Kamal Haasan calls SIR 
‘living dead’ menace

NOTICE is hereby given that the share 
certificate no CCP07 under folio no. 
P07 for 57 series seed CCPS bearing 
distinctive Nos. 659 to 715 of Grey 
Swift Private Limited (“the company”) 
registered in the name of Mr. Angad 
Singh Bilochpura have been reported 
lost or misplaced and that an application 
for issue of duplicate share certificate 
in respect thereof be made to the 
company. If anyone has objection of 
such issuance should be made within 
7 days in writing from the date of 
publication at 1st Floor, Building No. 
444, Udyog Vihar, Phase-3, Gurugram, 
Haryana, India, 122016. Share 
Certificate have not sold, transferred, 
pledged or otherwise disposed off.

Name of the Shareholder

ANGAD SINGH BILOCHPURA
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